Central Administrative Tribunal
Jabalpur Bench

OA No.659/06

Jabalpur, this the 5° day of Oclober 2006.

- CORAM
Hon’ble Dr.G.C Snvastava, Viee Charman
Hon ble Mr.A K Gaur, Judiaal Member

Sudesh Kumar

Assistant Drtver

Under Loco Foreman {5)

WCR, ltarsi. Apphcant

{By advocate Shri §.N Khare)
Versug

1. Union of India throngh
General Manager
West Central Ratlway
Jabalpur.

2. Addl Dl Radway Manager
West Central Railway
Bhopal.

3. Sr.Dwl Elec.Engmeer (TRI))
West Central Ratlway
Bhopal. Respondents

(By advocate Shn M.N.Baperjee)
ORDER

By Dr.G.C Srivastava, Vice Chairman
This OA has been filed aganst the order of the diseiplinary

authority imposing penalty of reversion on the apphcant. This order
was passed on 18.3.06 and the appheant filed an appeal on 8.5.06 to
the ADRM. Almost five mouths have passed and the appeal has not
been decided. |

2. Learned counsel for the spplicant submitted that he would be

_satisfied 1f respondent No2 e duected to decide the appeal

expeditionsly, as five months have abeady pasved,
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3. Shn M.NBanerjee, appeatmg on behalf of the respondents

submitted thal since six months have not passed after filmg of the
appeal, no cause of action has ansen.
4.  We, however, feel that five months s enough for deciding the

appeal and this should have been done much earher.

5. Inview of this, we are of the view that ends of justice would be

‘met if we direct respondent No.2 to decide the appeal withm two

months from the dafe of receipt of this order by passing a reasoned

and detailed order. We accordingly direet respondent No.2 to decide

the appeal within two months and communicate the decision to the

applicant expeditiously.

6.  With the above observations, the QA 15 dié?oscd of.
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Judicial Member Vice Charrman
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